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The 8" November 2019
No. 21/S.S.C.(Rules)-07/2017, GAD-15164--In exercise of the powers conferred by
the Sub-Section (1) of Section-12 of the Bihar Staff Selection Commission Act, 2002 (Bihar
Act 7, 2002), the Governor of Bihar is pleased to make the following amendment in the
Bihar Staff Selection Commission Rules, 2003 (as amended from time to time) :-
1. Short title, extent and commencement:- (1) These rules may be called "Bihar
Staff Selection Commission (Amendment) Rules, 2019".

2) It shall extend to the whole of the state of Bihar.

3) It shall come in to force from the date of its publication in the official
Gazette.

2. Rule-9(1)(1) of "Bihar Staff Selection Commission Rules, 2003" (as amended
from time to time) shall be substituted by the following:-

"9(1)(1) - Within the budget allocation, the Commission shall have the full
power to purchase computer and other expenditure for office administration except purchase
of motor vehicle.

Provided that, the Commission shall have the power to departmental
purchase, execute contract and to sanction any other expenditure of office administration for
conducting examinations. For the contingent expenses the Chairman shall have the power
under rule-110(2) of Bihar Financial Rules."

By the order of the Governor of Bihar,
Shivmahadev Prasad
Under Secretary to Government.
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